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ORDER

,disposed of.

ﬂ The 1earnedﬁadvecate of ;he app]icant submits that the

‘respondents granted Family Pension and retiral benefits in

pursuance of the direction given by the Tribunal dated 23-7-99 in
0A N¢.919/97, but they did not make payment of interest as ordered
by the Tribunal. The Tearned counsel for the respondent contended

thatxthey preferred an appeal before the Hon'b]e.High\Court and

‘that has also been d1sm1ssed by them. Thereafter they ca]cu1ated

and pé1d the retiral benefit to the app]1cant except the 1nterest

In v1ew ofxthe aforesaid circumstances, we direct the respondent to

make péyment of interest @ 15% per annum as ordered earlier within

15 dajs from today and wjth this direction 'the application is

ek
(V.K.Majotra) —

(D.PurkdYastha)

Member(A) | Member(J)



